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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENJH

AT HYDERAB AD

™~ .

0.A.No, 455/92 | . Date of Order: 2.6.1992

BETHEEN :

M.Narsing Kao +s fpplicant
AND b

1. The Union of Ind8ia rep, by
its Secretary, Ministry of
Finance (Dept., of Revenusz),
North Block, New Delhi,

2. The Central Board of Excise &
customs, rep. by its Secretary,
Govt. of India, New Delhi,

3. The Collector, Central EXcise,
Basheerbagh, Hyderabad,

4, The Asst, Collector, Jentral

Excise, Division V, Hyderabad, .. Respondents,
Counsel for the Applicant . ee Mr.G.Parameswara Rao
Counsel for the kespondents, .s Mr.N.R.Devraj
CORAM 2

e il “'7 —'\.., A
HON'BLE (SHRI A.B,GORTHI, MEMBEL (ADMN, )
il - ——

HON'BLE SHRI T.CHANDRASEKHAR A REDDY,MEMBER (JUDL, )

(Oréer of the,Divisién‘Bench.delivered by

Hon'ble Shri T.Chandrasekhara Reddy,Member (Judl,) ).
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Mr.G.Parameswara Rao, Advocate for the
applicant and Mr,N.k,Devraj, Standing Counsel for the

respondents are present, Heard both sides,

2. This is &n application filed by the aéplicant
under Section }9 of the administrative Tribunals Aot to
direct the respondents to continue the épplicant in sernice
and further to regulsrise his services in the present

cadre with all consequential benefits.

3. The applicant is working as waterearrier-cum-
sweeper in the office of the superintendent of Central
Excise, Hydersbad, During the course of the admission
hearing of this CA it was brought to our notice that the
services of the applicant had been terminated by the
respondents by an order passed in this month, As could

be seen the apprlicant had approached this Tribunal direct,
without first approaching the respondents for redressal

of his grievance/grie§ances. In view of this position

we are of the opinion that this OA could be disposed of

at the admission stage by giving appropriate directions,

4, Hence we permit the applicant to meke a
representétion to the respondents #ith regard to the
redressal of his grievance/grievances within 2 weeks from

today'i.e. from the date of khis order, The respondents
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shall receive theAreprGSentation made by the applicant and
shall pass final orders on the said representation of tne

applicant as expeditiously as possible,
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5 Mr,G.Parameswara Kao presses fir iiiterim
relief, It is the argument of the counsel for the applicant
that if the termination orders are given effect to, that

the applicant would practically be iﬁ the streets, Iﬂ
view of the suhmissioﬁ of the counsel for the applicant

ancd in the intérest; of G#m Justice as an interim mé%ure we
.direét the respondents to continue the applicant in service
in his present post until‘final orders on the said x

representation of the applicant are passed,

6. The applicant would be at liberty to approach
this Tribunal afresh in accordarice with ILaw if the‘apblicant .
is aggrieved by the final orders passed by. the respondent%.
With the above seid directions this OA is disposed of with

no oxder as to costs,
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(T .CHANDRASEKHARA REDDY)
Member (Admn., ) Member (Judl.)

Dated : 2né June, 1992

(Dictated in the Open Court)

1. The Sceretary, Union of India, . _ _
Ministgynof Pinance (Lept.of Pevenue) Rorth Block, Wew Felhi.
2. The Seeretary, Central Board of Excise & Customs, g
Govts of X ia, New Delhds e
3, The gollector, Central Exoise, Basheerbagh, Hyderebads
. 8, The Assistant Gollectox, Centzal Excise, Divigicn ¥, Hydexabad
! 6, OBte gopy to Br.G.Porzneswar Rso, Advocais, Cole liyde
C B, BT COPY CO ME.N,RyDevrels Addl. CuEG. CAT.Hyd.
7. Une spare COpYes _
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TYPED BY COMPARED BY

CHECKED BY \ APPROVED sy
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'I‘HE HON'BLE MK, A ' B. 61075%\4 'Hf ﬁ/)
' AND

THE HON'BLE-MK,R,|BALASUBRAMANIAN sM(A)

AND '
o . «
THE HON'BLE MR,T.CHANDRASEKHAR REDIY 3
MEMBER( JUDL,)
D

THE HON'BLE Mk.Z£,J. ROY 3 MEMBER( JUDL)

F Mted:%— 6 ~1992, /

ORDER /° JUDGMENT

R.AYC.A /MBI No.

'
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O.A.No. ugg/ ¢
T Ao (W.P.MNo, )
Admiltted and interim directions ‘ ?
iss ed - ¥

VDlSpC)SEd of with dlrectlons
Dlsml sed

- Dismifssed as withdrawn

‘ . - Dismfissed for Default,
e ' M.A [Ordered/Re jected.

No order as to cosgts,
pvm,
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